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EXTRAORDiNARY REGD. NO. JK–33

THE
JA&UWU AND KASiUVmR OFFICIAL GAZETTE

Vol. 133] Jammu, Tue., the 23rd Feb., 2021/4th Phat, 1942. [No. 47-f

Separate paging is given to this part in order that it may be filed as a

separate compilation

PART III

Laws, Regulations and Rules passed thereunder.

GOVERNMENT OF JAMMU AND KASHMIR
CIVIL SECRETARIAT–DEPARTMENT OF MINING

Notification

Jammu, the 23rd of February, 202 1.

SO-60.–In exercise of the powers conferred by section 15 and section
23C of the Mines and Minerals (Development and Regplation) Ac'tl 1957
(Central Act No. 67 of 1957), the Government of Jammu and Kashmir
hereby makes the following rules, namely :–

1. Short title, extent and commencement.–(1) These rules may
be called the Jammu and Kashmir Stone Crushers/Hot and Wet
Mixing Plants Regulation Rules> 2021
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(2) They shall extend to whole of the Union Territory of Jammu and
Kashmir.

(3) They shall come into force from the date of publication in the
Official Gazette.

2. Definitions.–In these rules, unless the context otherwise
requIres,'

(i) “Act” means the Mines and Minerals (Development and
Regulation) Act, 1957 (Central Act 67 of 1957) ;

(ii) “Government” means the Government of Union Territory
of Jammu and Kashmir ;

(iii) “Minor Mineral” means the minerals as defined in the
section 3(e) of the Act ;

(iv) “Mineral Concessions” means a mining lease, mining
license, quarry license, short term permit and disposable
permit in respect of minor mineral permitting the mining of
minor mineral in accordance with the Jammu and Kashmir

Minor Mineral (Concession, Storage, Transportation of
Minerals and Prevention of Illegal Minings) Rules, 20 16 ;

(v) “Stone Crusher Unit/Hot and Wet Mixing plant” means
the industrial units/plants/crushers installed or established for
the processing of the Minor Minerals into value added/
finished products ;

(vi) “Processing” means all physical processes such as grading,
washing, crushing, pulverization, calcinations, powdering,
cutting and polishing of Minor Minerals ; and

(vii) “Processor” means a unit/plant/crusher holder involved in
processing, value addition and sale of Minor Minerals under
these rules.

Words and expression used but not defined in these rules shall have
the meaning respectively assigned to them under the Mines and Minerals
(Development and Regulation) Act, 1957 and the Jammu and Kashmir
Minor Mineral (Concession, Storage, Transportation of Minerals and
Prevention of Illegal Mining) Rules, 2016.
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3. General Requirements.qI) A Stone Crusher/Hot and Wet
Mixing Plant is not a mining unit but a processor of minerals obtained from
a source with a valid mineral concession. Such units shall be regulated by
laws, rules and other provisions applicable to industrial units.

(2) No permission/license would be needed by a Stone Crusher/Hot
and Wet Mixing Plant from the Mining Department except where it also
engages in mining, which activity shall be regulated by laws/rules
applicable to mining.

(3) Stone Crusher/Hot and Wet Mixing Plant shall establish/operate
only on securing,–

(i) Consent to establish/operate from the Jammu and Kashmir
Pollution Control Board issued as per the procedure/
guidelines and siting criteria prescribed by the Jammu and
Kashmir Pollution Control Board ;

(ii) No Objection Certificate from Deputy Commissioner
concerned regarding title verification of land and its
usage ; and

(iii) Registration with the District Industries Centre (DIC) if the
unit holder intends to avail any incentives available in the
Industrial Policy.

4. Raw/Processed Minor Minerals.–Every Stone Crusher/Hot
and Wet Mixing Plant established/operating under these rules shall procure
minor minerals, for storage and processing in the Unit/Plant/Crusher for
conversion to finished goods and sale, from a valid mining concessionaire
only under the relevant provisions of Jammu and Kashmir Minor Mineral
Storage, Transportation of Minerals and Prevention of Illegal Mining Rules,
2016

5. Power of Inspection/Penalties.–The provisions of the Jammu
and Kashmir Minor Mineral Storage, Transportation of Minerals and
Prevention of Illegal Mining Rules, 2016 shall apply to seizure of Minor
Minerals and tools and associated penalties for their illegal procurement,
transportation and storage in any Stone Crusher/Hot and Wet Mixing Plant.

6. Protection of Environment.–Every Stone Crusher/Hot and Wet
Mixing Plant established under these rules shall strictly comply with the
provisions of the Environment (Protection) Act, 1986, the Water
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(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and
Control of Pollution) Act, 1981, guidelines of the Pollution Control Board
and the Ministry of Environment, Forest and Climate Change issued from
time to time and other relevant laws/rules.

7. Fixation of Price and Sale.– (1) The Deputy Commissioner of
the district may from time to time, by notification in the Official Gazette, fix
the maximum price of finished product per cubic meter for whole of the
district or different areas and different prices may be fixed for different
kinds having regard to specific gravity, size, compressive strength colour
and end use. While fixing such price per cubic meter for a minor mineral all
relevant cost factors would be taken into account.

(2) No processor shall sell or offer/cause to sell or otherwise
dispose oE to any person anished goods for a price or at a rate exceeding

the maximum selling 6xed under rule 7(1).

(3) Every consignment of finished goods shall invariably be
accompanied by a valid sale bill indicating the quality, price and tax charges.

(4) No processor shall refuse to sell the goods to any person if
he is holding the stock for such sale. Suchrefbsalby the above unit holder or

dealers shall constitute an oRence under relevant provisions oflaw in force.

(5) Each processor shall maintain all records/accounts ofthe minor

minerals procured, processed and supplied to further destinations and
submit monthly returns.

(6) Any processor who contravenes the provisions of these rules
shall be liable to pay penalty as per the provisions ofthe Act.

8 . Delegation of powers.– The Government may, by notification

in the omcial Gazette, direct that any or all the powers exercisable by it
under these rules may in relation to such matter and subject to such

conditions, if any, as may be specified in such notification, be exercisable
also by such officers or authority subordinate to the Government :

Provided that powers already delegated under Rule 84ofthe Jammu
and Kashmir Minor Mineral Storage, Transportation of Minerals and
Prevention of Illegal Mining Rules, 2016 shall also be exercised by such
omcers under these rules.
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9. Conformity to other statutory provisions and court
directions.– Notwithstanding anything contained in these rules, the
processor shall abide by the applicable Acts and rules or any
modification/amendments made under such Acts and rules aom time to

time, any guidelines of Jammu and Kashmir Pollution Control Board and
the CentralPollution ControIBoard.

10. Units existing prior to the commencement of the Jammu
and Kashmir Minor Mineral Exploitation and Processing Rules,
2017.–Notwithstanding anything contained in these rules, an unlicensed
Crusher Unit/Hot and Wet Mixing Plant existing before the
commencement ofthe Jammu and Kashmir Minor Mineral Exploitation
and Processing Rules, 2017 having valid consent to operate from the
Jammu and Kashmir Pollution Control Board shall be allowed to

operate. However, after expiry of consent to operate, it shall have to
obtain aesh permission as per Rule 3(3)(ii) as one time requirement.

11. Repeal and savings.q' 1) The Jammu and Kashmir Minor
Mineral Exploitation and Processing Rules, 2017 issued videNoti£cation
SRO-302 of 2017 dated 19-07-2017 shall stand repealed.

(2) Notwithstanding such repeal, nothing in these rules shall affect
validity, effect of consequence ofanything done or suffer to be done under
the said law, rule or order before the date on which these rules come into
force

By order ofthe Lieutenant Governor.

(Sd.) MANOJ K. DWIVEDI, IAS,

Commissioner/Secretary to the Government.
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UNION TERRITORY OF JAMMU AND KASHMIR
'l,'>FFICE OF TUE TEnsILDAR (8XECur'Iii ;I'XZJb-iiiXl-8 I" ClasS)9

DOI)A

MIS chenab Stone Crusher,
village Arnora, Ghat,
Doda.

MiStGaz Stone Crusher
'/Village Arnora, C;hat,

Doda.
;
:$a#/NOTICE

Sub:. Discontinuation of extraction in and around M/S Chenab Stone
Crusher and MIS Riyaz Stone Crusher.

Whereas, a representation has been received from the inhabitants. of village
Ghat Tehsil and District Doda on the online LG Grievance Portal; and

Whereas, in the said representation, the inhabitants of the village have
requested this office to intervene regarding the danger to the habitation and
environment due to illegal extraction of minor minerals by your stone CFUShers;
and

Whereas, it has been intimated that the habitation rests at a distance of only
100 mtrs from river Chenab and that such extraction has damaged the
surroundings of the area; and

Whereas, the extraction process has caused grave threats
located on the northern side of the extraction site; and

to graveyard

Wpereas, it.has been intirnated !hat you heve are extracting minor minerals by
going deep into the ground, particularly during night time; arid - -- '-' --' --"’ -J
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bbeast the . d_Ust . and smoke from the extraction
;nGonvenience to the inhabitants of the area; and

has caused great

WhereaSl hom time tO time, yOU have been notified of the grave impacts that
the such tYpe of extraction of minor minerals can have on the health of the
people as well as on the surrounding areas. But the same has not been shown
any positive response on your end.

Therefore, in the backdrop of this, it is ordered that a blanket ban 1:
imposed on every eMraction of' minor minerals in and around GMC Ghat roac!
and within a radius of 500 mtrs of crushers. BesIdes, necessarY remedial
measures be initiated forthwith to further escalate the damage.

No:. 71-79/JcrrD
Date:- 14.06.2023
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Copy to the:-

1. District Magistrate, Doda for kind information

8' Divisional Pollution Officer Dc>da for information and n/a
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Police Station,
Do(la.

&

;III(Hon House Officer

EH?JLDAR'EXEcuTJ VE MAGISTRATE
I'’ CLASS DaDA

\vg

}'

;'ted;JJ_/09/2020

Sub:- Unauthorized extraction of' minor minerals by the ov/ners of
crusher units in village Bhabore Tehsil Dc)da.

Sir,

KindIY refer the subject cited above. In this regard, it is to inform
You Mat on the uphill side of crusher uldts at village Bhaborre near the
bank of river Chenab, there is a sketch of state land bearing Kh, No.
583/557/474 11' an. Time and again,- the undersigned has stopped the
illegal mining activity of crusher owners in the §aid state land of village
Bhabore.

Now/ it is requested to' you to
which will patrol the area
found on the said state land i.e

of stone Crushers at village Bhabore

(m;'hine;y) may be seized and FIR ,,gl,t&,d ,jn

kindly deploy a patrollhrg party
regalanY and jf anY illegal uaning activity is

on the uphill side & on the eastern side
near river Chetlab the _san e

the concelne

kghriNd
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Copy to the:-
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F Tele No=' 01996.233230. 233529. (O)
Fax No-' 01994-233231(0)

UNION T£RRITPRY OI; JAMMU & KASHMIR

9EEIQ_E OF THE DEPUTY COMMISSIONER. DODA

Ref. No:- Meeting Notice issued vtdc No.4276d+302/SQ Dated: 05'11-2024.

MEETING NOTICE

The nreeting regarding MinIng relat8d issues, which was scheduled to be

held on 07-11-2024 at 05:00 PM under the Chairmanship of worthY DeputY

Comrnissioner, Dodo, has been rescheduled and shall ,now be held on 07-11 '
2024 at 02:00 PM

All the concerned officers are requested to take note of the revised
schedule and attend the meeting accordingly,

tI,= +g/o - BZ
Dated, o 6 /11/2024

/SQ

(Sun
Asstt. cb.//4

I, JKAS
In (Rev)

Copy for information and necessary action to the:-

2 : 1!111it S: i ? i) IE: :fyr:: :er: yrS ; ! i::: F 1i Bed: dl:: 7 dB% a derwah

j: :rs?r£ivjji==FJI%?f7£sJ;aLegdEandohahathrHAssar.

B==kt MIReya once1
T: =:==y & Hining Delia

DODA
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ORDER
/

gi.\ Whereas, it has been come to notice of the undersigned through diKerent sourae3

t\CqbI@@ 1nEI e P e r s o n s a r e i I I e g a 1 1 y e xt r a ct i n g minor minerabM mr Mr Chen a brother NaIIahsM:\ xO.J
UASd’'subsequenUY dumping the same on the national HighwaY Road;

Whereas, such extraction is i11egal and causing huge Ioss to state exchequer’

besides causing nant>wing of road and hindering of smooth movement of traffic;

Whereas. there is eVery apprehension of a law and order problem and likelihood of

road accidents;

Whereas. to stop illegal mining. to avoid accidents and to save precious lives it has

become expedient to enable strict enforcement of ban on illegal mining and consequent

dumping on road by muleteers. general public and contractors.

Whereas, the District Mineral Officer, Doda has also intimated that the growing

number of cases of illegal mining are proving a signiFicant challenge and has reques led

this office to address this matter and impose a ban on illegal mining from river bodies

\

/

I therefciFe' bY virtue of powers vested in me under section 163 BNSS 1
Now

SUdershan Kumar' JKAS' Addl' District MagIStrate, Dodal do hereby impoSe ban on
I

i

I
I

i
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Tlus oder shall come into force with ImmedIate effect and shall remaIn in folce foI

a perlod of two n\onUls from tIle date of Its Issue

The Senior Superintendent of PoIIce, Doda and the DIstrict Mineral Officer’

GeologY and Mining Department, Dada shall implement tho order in l8tteF and spirit'

Issued under my seal and signature today on 27.01.2025.

yo:- '22 . Gq /DM/1)oda
Date:-U/01 /2025.

Magistrate
B laStstra&

!>oda WWO

Copy to the:-
1. Divisional Commissioner Jammu for kind information.
2. Dy. Inspector General of Police, HQ Batote for kind information.
3. Senior Superintendent of Police Doda for information and necessary action-
4. Addl. Deputy Commissioner (ADM), Bhaderwah for information and necessary action.
5. Sub.Divisional Magistrate/ Gandoh/Thathri/Assar for information and necessary action.
6. District Mineral Officer, Dada for inforrnatian and necessary action.
7. District Information Officer, Dada with the direction to give wide publicity to the order

through print1 electronic and social media.
8 All Te-hsildar for information and necessary action.
9 District Informatics Officer, NIC, Doda with the direction to uptoad the order on the District

Official website.
10. SHO Dodgrhathri/Gandoh/AssadDessa for information and necessary action.
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